THE EXPLOSIVE SUBSTANCES (AMENDMENT) ACT, 2001 -
" No.S4or200l

111th December, 20011

An Act further ¢n amend th’c Explosive Substances Act, 1908.

Bt it enacted by Par]lamcnl in lhe Fifty-second Ycar of lhe Republic of Indla as
followq — )

1.\ ) This Act. may be called the Exploswe Subslauccq (Amcndmcnl) Act, 2001,

(2) It shall come mlo force on such date as the Cenlral Government may, by

_ nouﬁcallon in the Official Gazette, appoml

6 of 1908. - 2 In the Explosnvc Substances Act, 1908 (hereinafter referred to as  the prmupal Act),
for sectlom 2to 5 the followmg sections shall be substituted, namely —

- ff . 2. InlhleAcl—

~ {u) the expression cxplos‘lve substance” shall be deemed to inciude any
materials for making any explosive substance; alsd any apparatus, machine,
implement or material used, or intenided to be used, or adapted for causing, or
aiding in causing, any explosion in or with any cxplosive substance; also any

. part of any such apparatus, machinc or implcment;

(D) the expression “special category explasive substance™ shall be deemed

to include rescarch developnlcnl explosive (RDX), penta elylhrll()l tetra nitrate
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(PETN), Iiigh mclting explosive (HMX), tri nitro toluenc (TNT), low tempera-
ture plastic explosive (LTPE), composition exploding (CE) (2, 4, 6 phenyl
ethyl nitramine or tetryl), OCTOL (mixture of high melting explosive and tri
“nitro toluene), plastic explosive kirkee-1 (PEK-1) and RDX/TNT compounds
and other similar type of explosives and a combination thereof and remote -
~ control devices causing cxplosion and any other substance and a combination
thercof which the Central Government nay, by notification in the Official -
Gazette, specify for the purposes of this Act.

3. Any person who unlawfully and 1naliciously causcs by—

(a) any cxplosive qubstance an cxplosion of a nature likely to endanger
life or 1o cause scrious injury to property shall, whether any injury to person or
property has:becn actually caused or not, be punished with imprisonment for
life, or with rigorous imprisonment of either description which shall not be less

“(han ten years, and shal] also be liable to fine; ‘

-(b) any ';peual category explosive substance an cxpl(mon of a nature
Ilkcly to endanger lifc or {o cause serious |n|ury to property shall, whether any
injury to person or property has been actually caused or not, be punished with
death, or rigorous imprisonment for life, and shall also be liable to fine.

4. Any person who uhlawfull y and maliciously—

{a) does any act with intent to cause by an explosive substance or special

category explosive substance, or conspires to cause by an explosive substance

_oor special category explosive substance, an explosion of a nature likely to
‘ cndangcr life or to cause scrious injury to property; or

(h) makes ot has in Im possession or under his control any explosive

-substance or speual category cxplmlve substance’ with intent by mcans thereof

_ 1o endanger life, or cause serious injury to property, or to cnable any other

- person by means thercof to endanger life or cause qenous injury to propcrly in
India, : :

th” whether any cxplosxon does or docs not take place and whethcr any injury to
person or propeﬂy has been actually caused or not, be punished,— ‘

(I) in ‘the «casc of any explosive subqtance with imprisonment for Ilfe. or
with imprisonment of either description for a term which may extend to ten
years, and shall also be liable to [ine; ‘

(i) in lhe case of any special category explosive substance with ngorous
lmpmonment for life, or with rigorous imprisonment for a term which may
extend to ten years, and shall also be liable to fine.

5.. Any person who makes or knowingly has in “his posse%snon or\undcr his
‘control any exploswe substance or special category explosive substance, under such
circumstances as to give rise to a reasonable suspicion that he is not making it or does
not have it in his possession or under his control for a lawful’ ochct shall, unless he
can show that he made it or I|ad itin lns possession or under his control for a lawful
_“object, be pumshed —-

P (@) in the case of any explosive substant‘.c, with nnpnsonment for a term
whlch may extend to ten years, and shall also be liable to fine; b

(b) in the case of any special category.explosive subslance with rigorous
imprisonment for life, or with rigorous unpnsonment for a term which may
extend to ten years, and shall also be liable tofine.’.

3. In section 7 of the principal Act, for the words “Central Govcrnmenl the words
“District Maglstrale" shall be substltuted :




